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r«fertoce to freedom fifbten who weoi to 
jail before 1947, ox ihoee of freedom 6tfateii 
who were tiM iioned peoiioo ta d  sre alive 
today.

*

(d) A« and when complaints are received 
a lk fin t that tome uoddeiviof pertoos have 
to t peotion, tbete com pbiait are referred to 
ooocrmed State Oovemmeot for .vcn6catioo. 
If a caic is fo«nd to be ro t genuine, the 
peosioo is first suspended aod later coooelled. 
if DO satisfactory eipUoaiioo is available.

in the Courts against proceuors aod exporter! 
under Export (Quality Cootrol aod lospec- 
tioo) Act. CCI aod E has also ioiiiated penal 
action aaaiost the exporters under ' Export 
(Cootfol; Order 1977.

(b) To avotd rcocurrence of such cases 
various steps have been taken like intenii6ed 
super checks, training to workers of the 
units subjecting all shrinnp coosifrnr*«^ts to' 
Japao for Cholera testing and certihcationi 
etc.

VMatkMi of FERA by MMTC .

4515. SHRI ANAND S IN G H : Will 
the Minister of COMMFRCF be pleated to 
state :

(a^ whether iSe M tnenU and * Metals 
Trading Cot^ontkm of India (MMTC) has 
violaied the Foreign Excturge Regulation 
Art (FERA): and

(b) if so. the details inciudiim the 
amount lovolved and the acttoo takeo ?

THE MINISTER OP STATE IN THE 
MINISTRY OF COMMFRCE (SHRI P, R. 
DAS MUNSI) : (a) No. Sir.

<b) Doe* not arise

Expert mt d M e n
M flM  p r « ^ t s  to JapiMi

4516. SHRI RADHAKANTA
DIGAL : 

DR B L, SHAItFSH :

Will (be Mioisier of COMMERCE be 
pleased to state :

(a) the action taken against ihote pro- 
^»«ots aod exporters who were found 
responsible for shipf^ing Cholera cootaminat* 
«d marine products to Japan; and

(b) the affactive itepa taken to curb nich 
In fwura t

4

THE MINISTER OF s t a t e 'IN  THE 
m in ist r y  OF COMMERCE (SHRI P. R 
das MUNSI) : («) Cm m  luve been filed

Noa-pa«aienl of eratnlty to vorkeri 
of N tC  ia Bombay

4517. DR. DSTTA SAMANT : Will 
the Mioitiei of ILXTILES be pleased to 
su te  :

(a) the total amount of Gratuity no paid 
so far to the Textile Workers by National 
Textile Corporation mills io Bombay; and

(b) 
paid ?

rhen this amount is likely to be

THF MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWA^ M1RDHA> : (a) and (b). An amount 
r f  Rt 101.57 lakhs is due as gratuity to 
the workers of 12 nationalised textile mills 
in B<>mNiy under NTC. Payment o f . due 
will be made wh^n workers present ibem- 
se lm  for receiving tbc^e doe^ comple
tion of the required formalities.

Survey for barbed wire fenrlog and 
eon^trortkra of rood aloofi Indo- 

Baagla bord«rr

4518. SHRI ABDUL HAMID : Will 
the MinUter of HOME AFFAIRS be pleased 
to state :

fa) wbclber the sor\ey V ork for the 
comlruction of htrbcd *ire fenclng-cutn to«d 
(long ih t lndo B.'n»l»d««h border bter 
com plet^;

(b) how many families will be affected 
by this R o a d  cum-fencing;

»

‘ (c) whether there is any provision for
alternative arrangement for their resettle- 
meot;
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(d) whether there ejdsu 
for compenutton for tbeir 
pertie«: aod .

toy provkioo 
rocv» bit pro*

(e) if fo. how much amouDt will be 
quired for compeoMtioo to them 7

re-

T H ^ MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMAHI Pa NIGRAHI) ; <«) Surrey 
work i« in prcgrcM.

(b) The Dumber of ftmiliet to be affected 
by the roftd/fence woutd be known ooty after 
survey by enftneermi aod revenue a|CDC»e$ 
has been completed.

(c) and (d \  Pravtiioa ha\ been made for 
compeotation for acqui^tdon of tarid. jt U 
for the State CoverDmeots comrerned to lake 
t«ch rvhabilrtitioo mea«urei is  neceaaary.

(e) The amount of com penuiton will be 
knowa only after the laod^ have been 
actually acquired.

Toorlaai ia 4eacrl ar«M of RaJa^thMi

4520. SHRI VIRDHI CHANDER 
JAIN ; Will tbe Miniiter of TOURISM be 
pleated to itate ;

(a) wtiether Uqkni GovarAotant have 
takco toy frcih stcpf racmtly to imptove 
tourism in Raiasihan specially in desari 
districts of iaualm er. Baitocr and iodhpur; 
•t>d

(b) if so. the number of spots Klentifled 
and whether any survey bai been conducted 
io this retard T

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYEO) : la) »nd (b). 
While no survey has baen conducted for 
idenii6cation of spois for improvinf louriHii 
IA (he desert districts of Jaitalmer, Barmer 
and iodhpur. ibe development of tovnsm 
infrasiructttre (brouthout the cooniry ts a 
cooiijftioua proora*. D unnf the Suih  Five 
Year Plan and the 6rsl two year* of the 
Seventh Plan, ih< foUowmf ichemes havr 
been ukan up for imptemcntatioo^coMtdera- 
tion m the desert districts of Ra)aa«hao ;

(Rs in lakhs)

Name of the scheme

Ytnf PUm

1. Development of Gadhtsar Tank and 
Sun-Set Point, Jaisatmer

2. Desert National Park, Jaisalmer

3. Expansion of Moomal Tour»st 
BunfaUvw, Jaiaalircr

4. Midway facilities at Pokaran

Amount
saociiooed

3.71

15.51

10.50

9 74

Amount
released

3.40

I 00 

8.00

5.00

Name of the scheme

Sevtmtk Ftt€ Ytar Bhn
*

f. Yatri Niwai at Jodhpur

2. F lood l^ tittg  of Foru at Bikaner, 
Chilioecarb and Jaisalmer

Estlmatad cost 
(Rs In UktM)

36.75

12.20




